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llI!COVl!llY OF DUES FIIOM EMPLOYERS TO 

EMPLOYLES PROVIDENT FUND SamMs 

+ 
*1476. SHRI N. K. SOMANI: 

S,HRI S. K. T APURlAH : 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to state: 

(a> whether Government have sought 
the help of the State Governments to re-
cover ,the mounting dues from the em-
ployers to the Employees Provident f'und 
Scheme; 

(b) the total amount du: from various 
establishments; and 

(c) the reaction of St.t: Governments 
in this regard ~ 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR. EMPJ_OY-
MENT ~  REHABILITATION (SHRI 
S.C. JAMIR) : (a) and 1':1. Under the 
Employees' Provident Fund, .... ct, 1952, the 
State Governments have ~ n empowered 
to recovc,r the provident t und dues as 
aTlears of land revenue a~  also to sanc-
tion prosecutions of the ddalilting esta-
blishments. At ·the Regiun3l ee in~  of 
Labour Minbters, the a ~ Governments 
were also requested to extend their co· 
operation in the matter of speedy liquida-
tion of arrears and they have ·as,ured their 
full cooperation in this reg.II'd, 

(b) As on the 31st De.ember, 1969 a 
sum of abollt Rs. 14 r re~ Was due from 
the defaulting unexempted establishments. 

SHRI N. K. SOMANI: In view of the 
fact that these arrears are mounting year 
after year, I would like to know what 
lpecific steps the Central Government is 
proposiag to take apart from the coopera-
tion of the State Governments in tbis 
matter so that these recoveries could be 
made in. time and tbe arrC3rs realised. 

THE MINISTER OF LABOUR AND 
REHABILITATION ~  P. $ANJI-
VAYYA): We are inatituting proceedings 
for recoveries.' We h..,.· filed-· 46,566 
cases for recovery of arrear. and also JlfO-
sccutioos. The 1101_", recovered are :. in 

4 ~  1.42 crore.; 1965-66-Rs. 
1.S7 crorcs; 1966-67-Rs. Z.8 crotes; 1967-
68-Rs. I.H erma; I 968-69-Rs. 2.2 
crores and ~  2.S crores. In 
thill connection it would. usa be ranCID-

bered that the total amount collected so far 
is about Rs. lS00 crores. 

SHRI N. K. SOMANI: Every company 
comes to the Central Government at one 
time or another either for an import 
licence or lOIIIe other kind of ·licacc whell 
sometimes there is an insistence wbolher 
the income tax dues bave been paid. up-
to-date. May I know if similar opportuni-
ties would be taken by the Central Gov-
ernment also to require a certiftcate that 
the entire dues in the matter of employees 
provident fund have been paid beforll theac 
licences or facilities arc either olfered or 
renewed to these companies ? 

SHRI S. KANDAPPAN: A very good 
suggestion. 

SHRI D. SANJlVAYYA: The Board of 
Trustees have appointed'8 Sub-Committce 
and the Sub-Committee has just completed 
i ~ report. Apart from this, the Estimates 
Committee has also made certain 1'IICODl-
en ~ i n  All the'e recommendations 
will be examined and also the sulaestioa 
made by the bon. Member will . be •• n 
into account while devising ways and 
means to recover the dues. 

MR. SPEAKER: The question hour is 
over. 

SHRI S. KUNDU : I would like to draw 
the attention of the Minister to tbe re-
commendations of the Estimates Commit-
tee regarding this matter. 

MR. SPEAKER: I am sorry the ql¥!s-
tion hour is over. You may ICIId it-in 
writing to him. 
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THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO) : Today 
the amount of water that is flowing in 
Ravi and Deas is 13,000 cusees. LeavillJ 
4,000 cusec:a to the pre-Partition users, tbe 
balance 9,000 cusecs will be divided bet-
ween Punjab and Rajasthan. Rajastbu.'. 
share is S ,000 CII8IICII. Out of 5,000 
cusecs. 2,700 CUSccS is given to tbe 
Rajasthan Bbakra canal and 2300 cusecs il 
given to the Gang canal. 
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DR. K, L. RAO : In the month of April 
due to low rainfall there is low flow in the 
rivers and now the rivers are picking up 
,and there will be no trouble and Raja,than 
will get its due sbare. What the hon. 
Member has said is that additional water 
should be released for Givins tbe drinking 
water in these arens. The only question is 
that these villages served by the canals do 
not have sufficient amount of storage capa-
city. When the canals are cut off as they 
are run by rotation and if there are no 
a~e a e storage capacities, the relea.e of 
additional canal water alone will not help 
them. But anyway, I will take this up 
with Rajastban Government if release of 
any additional water will be of use to them 
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to provide driDklng water there. Ileprdiq 
Pong Dam, we are tryiq to expedite it .. 
much as possl'ble. We cannot utilise fld1J 
-tlse waters of Beu llolIesa we complete the 
Pong Dam as early as possible. W. hope 
it will be completed by 1973. 
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DR. K. L. RAO: With re,ard to 
Rajasthan canal we expect the fint phue 
to be completed by the end of the 4th 
plan. We are trying to take up the second 
stage provided we get the fundi. We are 
bopin, to get some additional funeS. and 
we bope it will be completed bJ the 'th 
plan. The firat phase "ill be completed in 
the next 3 or 4 yoars; and the second 
staae win take about 6 to 8 year.. To r .. 
peat again What I have said, if any addi-
tional walers in Oang canal or the feeder 
canal will help in providlnl driakin, .. ater 
npplies, I will try to get that. 

SHRI SHRI CHAND OOY AL: After a 
vieit to this area, I want to say about the 

horrible conditioonl in. these four or five 
drouaht dected areaa of Rajasthan 
lIIImeIy, 1odhpur. Bibner, 1aisaImer, and 
Barmer. They are living iQ horrible 1lOIl-
ditiOlll and one has to travel 10 mnes on 
a camel'a back in order to fetch a pitcher 
of water. 

Some people cannot drink a ~  water. 
Therefore, they cover their stomach with 
wet bandages 10 that they may not feel 
tbirsty. Such are the conditions in alias-
than. 

I want to know as to "hat the Govern-
ment is doing to arrange to supply drink-
ing waler at least in these drought dected 
areas. Are they trying to solve the 
problem expeditiously? A questioo was 
posed by Shri Bora as to how you are go-
inll to utilise the released water by Pakiltan 
by constructing these canals at an early 
date. 

DR. K. L. RAO: As far as drinking 
water for Bikaner is concerned, Rajasthan 
canal will provide. For Jodhpur, water i. 
,upplied from lawai reservoir. But, that 
has not got sufficient water. We are trying 
to divert water from Sci river SO that ade-
quate water may be available to Jodhpur 
area. 

Regarding Barmer and Iaisabner, the 
construction of Stage II of the Rajalthan 
Canal is in progress. When completed, it 
.. ill give plenty of water to these areas. 
As regards Pong Dam, as I lubmitted al-
ready, we are trying to construct it 8J early 
II po8Sible. I hope it wiII be completed in 
1973. 

WRllTEN ANSWERS TO QUESTIONS 

UaDU ScRIPT IGNORED IN A.I.R. 
PUBLICATIONS 

·1473. SHRI ABDUL GHANI DAR: 
Will the Minister ot INFORMATION 
AND BROADCASTING AND COM-
MUNICATIONS be pleaaed to Itale: 

(a) whether it is a fact that the A.I.R. 
i,nores Urdu script  in their publications of 
every type; and 

(b) if 10, the reuons therefor? 




